10383 Constitution ABADHA 16,
(Amdt) Bill

ot wo o firarEt & firdaw 0
W s

CONSTITUTION (AMENDMENT)
BILL*

{Amendment of the Seventh Schedule)

Wt wo 3o fwuydy (Iwm) &
yema w7 g & wim & afeam &
Wi gy wvA nE fadaw wY Ao
¥ A7 wwfa & s

Mr, Chairman : The question 1s

“That leave be granted to intru
duce a Bill further to umend the
Constitution of India"

The Motwn was adopted
ot wo go fwarsi ¥ fadas
Ju w@ar g

——————

LCONSTITUTION (AMENDMENT1)
BILL~

{Insertion of article 374)

ot g0 o (wamt (3wra) &
s& v g e s & afeww &
W geeE FTA Ay fagme W A
& A waafy & aw

Mr. Chairman: The question Is

“That leave be granted to intro-
duce a Bul further to amend the
Constitution of Indis "

Those 1n favour will please say “Aye"
Some hon. Members: “Aye”.

Mr. Chairman: Those against will
xindly say “No"

Bome hon. Members: “No”

Mr. Chairman : This time I should let
the “Noes" have It!

1889

(SAKA) Constitution

(Amdt.) Lail
Some hon. Members: “Ayes” have it.

o wyfend (iT) - oo g,
g Wt g€ arw & f Frot et &
faeit ®1 gw wawT o fodw Al feur
v |

Mr. Chairman: Do you want a divi-
sion*

Some hon. Members: No Leave Is
granted

Mr. Chalrman: I will put it again.
M'he question is
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“That leave be granted to intro-
duce a Blll further to amend the
Constitution of India "

Those in favour will say “Aye"

Some hon. Members: “Aye"

Mr. Chalrman: Those against will
say “No"

I think the “Ayes” have 1t,
“Ayes” have it Leave is granted

The motion was adopted

Wt %o go fawvdt & fadaw W
v g

the

SALARIES AND ALLOWANCES OF
MEMBERS OF PARLIAMENT
(AMENDMENT) BILL*

(Amendment of section 3, 4 etc)

Wt €0 Ro fawEl (Iwm)
awnfy &, & s v g fe wa
weEl ¥ o aar W ufETaw, 19 54
¥ WT g v o fagoe ®
¥ WX WY wwfay & wd

Mr. Chairman: The question 1s

“That leave be granted to intro-
duce & Bill further to amend the
Salaries and Allowances of Mem-
bers of Parliament Act, 1954".

The motion was sdopted.
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*!-tcm.ﬂ‘mﬂ
T wow g

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of articles 217, 227, etc)

ot wwmae N (g9E)
wwrafa off, v & ¥ s
APETIETE A OTTEANT@§
Afrar & Awieg w@ @ fadas Y
vy ¥ B & wmfa e g

i weva w1y feafena &
W R T4 ard fedew w1 wels
¥ 8V wawla & wd o

Mr Chairman The question 1%

‘That leave be granted to intro-
duce a Bill further to amend the
Constitution of India™

The motion was adopted

off sema e, & fadgw w0
qw wvT g

15.14 brs.

CONSTITUTION (AMENDMENT)
BILL—contd

(Amendment of artrcle 368)
by Shri Nath Pa

Mr. Chairman : Further consideration
of the Constitution (Amendment) Bill,
motion for reference to a Select Com-
mittee moved by Shri Nath Pai on the
8th June, 1967.

S8hnn Pidoo Mody may continue his
speech

Sbri P, K. Deo (Kalzhandi). On 2
point of order The Mover, S8hri Nath
Pai, is not present in the House.

Mr Chalrman: The Bill is already
under consideration by the House

Shr P K. Deo: Who will note the
points made and reply?

Shri Piloo Mody (Godhra) Last
time 1 was gpeaking on this particular
Bill, I had categorically stated that we
were against this Bill in principle, we
were aganst its content, we were
against its being discussed here and
we were against its being referred to
any select commuttee

So far I have found that no atgu
ments have been advanced in favour
of this Ball at all The hon Move:
of the Bill has hidden behind the facts

by talking about the supremac: of
Parliament, which he considers 1»
“fundamental” He also seems to think

that Parhament has the “inalienable”
right to amend the Constitution as and
how it likes

1515 hrs
MR Sprakrr m the Chair|

He has rested his entire case on one
thing a changing or dynamic society |
do not think the Constitution of Indma
15 a plaything in the hands of the
people who would like to make of this
country what they will

1 have been accused, for what 1 have
satd a fortnight ago, of certmin politi
cal aberrations | would Lke to ask
the members of this House whether the
basic nature of democracy is a political
aberration? I would like to ask themn
if the origins of power and the under-
standing of them are political aberra-
tions* [ would like to enguire of them
whether the moral justification of
nations ia to be understood at all or 18
this also a political aberration?

It is quite clear that this Bill 1z
being introduced in Parliament for only
one purpose The Government of this
country iz anxious to undo the judg-
ment that has been givem by Justice
Subba Rao in the Supreme Court It
might be interesting for the members
of this House to know that even Justice
Bubba Rao's oppopemt. Dr. Zakic
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